VAKALATNAMA

BENCH,PUNE

ORIGINAL APPLICATION NO. 74/2020

MadhusudanRoongatha V/s. State of Maharashtra &Ors.

........... ‘Applicant
VERSUS
State of Maharashtra &Ors ... Respondent

I, hereby appoint Naveen Mahesawari,SuvarnaShinde and AnamShaikh,
Advocates to represent in the above matter related issues. I have authorized

them to sign any lawful documents on my behalf and I shall ratify it as if it is

signed by me.
Place: Pune
Date: &1{39 /202 Applicant :

C ol
Advocate Navee Maheswari,(MAH/83/2008),

Add: Office No, 704, Finswell, 7" Floor, Bisides Bajaj Finserv (Corporate),
Vimannagar, Pune-14.

Email: navin@keylegal.co.in, contact No, 9028086343.
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* BEFORE HONOURABLE NATIONAL GREEN TRIBUNAL
' WESTZONE BENCIH, PUNE
‘ 3
3 APPLICATION NO. 74 OF 2020
’
(EARLIER PIL 03/2018 before 4
[
‘ Hon’ble High Court of Bombay, Nagpur Bench)
BETWEEN
' Madhusudan Roong;:ita_« B e W e wer vy Applicant
. ~* R/oM-2, Madhuban Complex, - i
Shivajinagar, Mul Road, Chandrapur- 442401
‘%: <vevae-«.s- Regpondent
i
3 |
AIDAVIT BY APPLICANT
&
»

udan Roongata, resident of Chandrapur city and also
DC Industries Association, Chandrapur, which isa

m ﬁlmgthm Affidavit in reply on Jomt L




! ) ' Committee report in compliances of prder dated 29/10/2020 of
Hon’ble Na’tibnal»(‘{reen Tribunal (NGT), Principal Bench, New Delhi
v in Original .i}pplication No. 74/2020 (WZ). I state and submit that this

reply is submitted as and by way of Affidavit on oath.

ORIGINAL PIL

.\ 2. Applicant had filed the PIL on 05/10/2017 with High Court of

Bombay, Nagpur 'B:engh, ~Subsequent1y the same PIL was transferred

by the Hon’ble

is renumbered:

ibunal on March 2021. This affidavit is submitted

578

nd to ﬂ}e'JQiilt Committee Report. ,, e




1) S ' ¢
5. Chandrapur Super Thermal power Station (CSTPS) is a unit of

\ ’ _
Maharashtra State power generation Co. Ltd. The plant site is located

|
at Urjanagm:,« 10 km away from Chandrapur, falls within_the air and
water pollution prevention area. ] d

. |

6. Central Pollution Control Board after its site visit and field monitoring
d 3 has noted mat_\lﬁééﬁgndent had complied in some point and still there
. are feWimorégpfo;i‘ntjg ‘which need to be complied by respondent 5 and 6,

v

AR |
~ emission - 1 11 :Qp‘ere}ti‘onail_ units during visit from
- ' '04;0_1 2021 ;‘accep_te_diand appreciated report made by
Joint Comml qorne loopholes in it.
.

: 8. During v181t smn monitoriffg of stacks attachéd to all
operatlonal : ere camed out. It was found that all monitored
y exceed for G atmn of Sulphur di-oxide (SO2). The unit no. 08
was not mope 'ue to annual maintenance. The remalnmg uruts
. were opétat:iéné;: he 'an_a_lys;s« result of stack attached t0 remaining
units 1e 0,3‘,  04,0 06,07 »aﬁd 09 revels that the concentration of Nox
" N axid'PM.'wer"""’:fq E'Within the standard' limit but the SO2 was above

‘ the penniésibi
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[
| 9. I state and submit that in Joint Committee report team mentioned that

the coal analysis data collected from CSTPS shows that the Sulphur
A the sulp;hur conten.t
Standard

content in the coal is 0.58%. However, as per CC

. of the coal to be used in the project shall not e);‘ceed 0.5. %.

limit of Sulphur dioxide as per MOEF notification dated 07.12.2015

> § and MPCB CCA with or within 600 but in Joint Committee report

|
team mentioned stack attached to Boiler unit no 3 & 4 is 1067.38
E « mg/Nm3 and’ 1287 72 mg/Nm3 respectiyely exceeding the standard

limit of 600 mg/Nm3 In Boiler unit 1o 5,6,7 and 9 Standard limit of

\ Sulphur dl,ozudef 200 but committee observed it is 1246.30

mg/Nm3, 1141.81 mg/Nm3 and 1578.36

13

ng the standard limit of 200 mg/Nm3. ,

: ftile. fly ash contains sulphur dioxide (SO2),

0) as well as Nirtous Oxide (N20) which




. ‘ 4
12. Tstate and submit that Joint Committec report observed that ash frofm
[} .
the:ash slurry water gets settled in the downstream and the quality of

water so found decreasing may be due to partial perc:;lation antl

evaporation or absorbed by vegetation in the dotvn- stream.
\ 13. I state and submit that mine water generated from the Bhatadi mine 18
. utilized for vgribﬁgf%i)urposes such as water sprinkling, firetighting etc.

and also provided tosa pond in. Tirwanja ¥illage, excess mine water 15

discharged into th iléturalunallah. Mine’ water generated is pumped

os}iﬁ’}éofint and after sedimentation it is used for the

-

various purp emammg ‘excess mine water is discharged intp

the natural ., as in Durgapun Ra_yatwa;'i Colliery

dustan Lalpeth Coliery No.1 underground

pencast Mine, Manna Incline UG Mine,

e, Mahakali Colliery underground Mine

M étz:_’e'xcies.‘s‘ mjne water is discharged into

-

the natural"i

£ 14.App1icant. tmgt & ﬁndmgs of the committee visit Eport
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\ )

b) A review, committee should be formed which shall be headed bY

the Retired High Court Judge for giving the report ofl air and water

s

' pollution to the Hon’ble Tribiunal. :
¢) Party No 5 and 6 should be establishing laboratory Which shows.
*that the emissin is within the statutory limit as prescribed By 88
Govemmeﬁt Nﬁﬁﬁcaﬁon.
i o d) ETP shouldbehnked to power generatjon.

‘medical survey once a year with the support of

3
E
]
B

Association.

2R Bl

DATED 23] 05[] . COUNSEL FOR APPLICANT

SOLEMN AFFIRMATION

I, Shri Madh sudan s/o0 Hanumanprasad Roongta, aged about 64

years, .R/o;.l Chandrapur, presently at Chiandrapur, Occ. Business, db
> ',". e ; .

hereby take oathand state on solemn affirmation as under:
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»

‘ - ' ngel as per
I say that the ~said Affidavit has been dmftcd. by the C"l‘ :
‘ 1to 14 in 50‘
my mstmcnons I further say that the contenf of Paras

ﬁ‘ue to my pers"“al'? |

far as facts stated therein are concerned are G
jon contame

58
knowledge: and belief. In so far as legal Sllbml i
er the. mformattOﬂ fecelv y

therein are concerned the same are as p

e

and believed to be true by me. ’ £

ivurts detore melon mise | "3 2R, /
Vo o

2y Sh Merdhas 2 dam

3/0,W/p D/o 0o
R0 (O ,ﬁmndx-a HlLL .

~ho.is personally knolvn to. mo has bee:
dentified by Shr| TS

vho slgnawre Is apnended ¢

S (‘!‘armmu i

way o Rt




